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Restriction on Entry of Nepali Citizens
into India

1840. SHRI K. P, UNNIKRISHNAN:
Wil]l the Minister of HOME AF-
FAIRS be pleased t, state:

(a) whether any restriction has
been imposed on the entry of Nepali
citizens into India;

(b) if so, when;

(c) whether, prior to such restric-
tion, they were free to enter India,
settle in India and acyuire the
nationality of India;

(d) if no restriction has been im-
posced, whether they are free to settle
in India and acquire the nationality
of India; and

(e) whether Indian citizens are free
to go to Nepal, settle in Nepal, and
acquire the citizenship of Nepal?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI) YOGENDRA MAKWANA):
(a) to (e). Citizens of Nepal and India
are free to enter into and stay in each
other’s country and also acquire
citizenship in accordance with local
laws/orders in force.
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